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( As per Hon'ble Sri A.V. Haridasan, Member(J) )

The grisvance of the applicants in this
application is that by the impugned ordsr dt,25-4-21
issusd by tha 4th reSpéndent the applicants have
been subjected to heavy loss of reduction in pay on
an’} erroneous’interpretation of rules, and therefore

the applicants seeks to quash the impugned order,

24 The facts in briaf can be stated as follous.
While the applicants wesre working as Drivers, they
were promoted as Loco Supervisors on regular basis
we.0.f, 1-1=-84, The railuvay administration implemented
the recommendations of the 4th bay Commission. The |
pay of some of the junidrs of the applicants who
wera working as Loco Supsrvisers on ad hoc basis
waera refixed and their pay happensd to be more than
the pay of the applicants, The applicants are
senior to M/s B. Surrow, V.V, Ramana Rao, and

P, Srinivasa Murthy respectively, (:*Pointing out
that on refixation af pay on implesmentation of the
4th Pay Commission recommandations the‘applicants
were gettlnglﬁaaqv pay thanm their Junlors -the
applicants represented to the railway administration

for stepping up df theis pay on par with the above

said juniors. The above representation was considgred.
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by the administration and by order dt. 5-7-89

the pay of the applicants were stepped up on par

with the pay of the juniors. While the épplicants
were thus in receipt of enhanced pay on par with

the juniors, the 4th respondent issuad a latter
dt.9-7-50 stating that stepping up of the pay of

the applicants were erronsously made that they wers
not entitled to pay than:as by the = xxXxxxxxxxxxx:
order dt._ g-7-89 and that their pay would be refixed
at ths stage what it was prior to tha order dt,6«7=89,
To this letter the applicants submitted thsir axpla=-
nation but without considering the explanation sub-
mitted by the applicants the impugned order dt,25~4=91
was issued douwnwardly revisiﬁﬂiﬁe pay of the appli-
cants, It is aggrieved by this that the applicants

have filed this application,

3. The respondents contended that as the applicants

had already become regular Loco Supervisors in 1884 i,e.
e 1\"'1 -'1 986’
beforei/ : Pixation of pay in their cases in the pasts
, and -
of Drivers did not arise[?orLfg;t rgason while a

raview of rafixation of pay was undertaken, it was

‘Pound that the stepping of the pay of the applicants

on par with the juniors was erroneous and that there-
fors the impugned order has been rightly issued. Tha
raspondents have admitted in the reply that the pay
of the spplicants was Pixed on par with that of the

juniors as the applicants 7 the said juniors belong
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to ons and the same cadre and that the scales

of pay of ths louwsr and‘highar paosts to which

they were entitled to draw were identical. But

they contend that the fixation was erroneous and
refixing

the only reason stated isiﬁﬁatit@gz;ug;}o? the

applicants pay in the posts aof Drivers did not

ariss as the applicants c¢eased to be Drivers as

on 1=-1=86,

4. | n a careful scrutiny of the pleadings

and on an anxious consideration of the facts
ravealed, we arg convincad that the action of

the respondents in downwardly revising ths pay

of ths applicants is not sustainable. The pay

of the applicants were refixed on par with the

pay of their juniors becausa an anomaly had arisan
by which the juniors of the applicants in the

cadre of Orivers who sver officiating only on

ad hoc basis as Loce Supervisors happened to be
fixed at a higher stage, while the applicants who
ware already confirmed Roco Supervisors were fixed
‘@t lower stage., This anomaly arose on the imple-
mantation of the Railvay Servants Ravised Pay Rules
on implementation of the 4th Pay Commission rszcommen-

dations, Ths Railway Servants Revised Pay Rules

.contain’a built-in provision far cremoal. of anomalies

by stepping up of pay in cases whers the' - pay of

the seniorsﬁhgp@gpg to be less than that of a junior.

It is under this provision on consideration of the
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facts brought to the notice aof the compstent

—5-

authority that the order dt,6~7-89 uwas issued. The

reasons statsed for annulling refixation of pay that
the applicants were no mare drivers and were regular
loco supervisors on 1-1-86 and therafore fixation of
their pay in the post of driver did not arise is not a
proper ground to annul the order of stepping up of pay

in par with juniorsy ﬁcr the mera Pact that the applicant

was confirmed as loco supsrvisor while thelr juniors were

officiating on the posts on ad hoc basis is not a justi-

fication for allowing the juniors to drauv higher pay

than the seniors.,

5. For all what is stated in the foregoing para-
graphs, we are satisfied that the impugned order is

unsustainable in law, and therefore we set aside the same.

6o In the result, the 0.A. is a;lowad. The impugned
order dt, 25-4=31 is set aside with coﬁsaquential banefits
tec the applicants, Thers is no ordgr as to costs,
ﬂhhanﬁ_ﬂﬁar
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~{ A.B. Gorthi ) . {a,V, Haridasan )
Member (A Member (J)

Dt, 23-11-1994
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Copy to:

1. Thz Chief Personnel Officsr, South Tgntral Railway,
Railnilayam, Secundershad.
2. The Divisional Railway Manager, South C ntral Railway,
\'ijayawada.
3. The Senior Divisional Accounts Officer,
Soutih C_ntral Radlway, \ijayawada,
4, Th=z Zenior Divisional Personnel Dfficer,
_ South € ntral Railway, Yijayawada.
5. One copy to Mr.P.Krishna Reddy, Advocate,CAT,Hyderzbad.
6., One copy to Mr.N.Y.Ramana, Addl.CE5C,CAT %yderahad. '
7. One cooy to Library,CAT,Hyderabad.
8. Onz spare copy.
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